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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (d). The number of Indian
natienals in East African countries is
about 10,000. There has been no cuse
of forcible expulsion of any of them.
Consequently, there is no need to for-
mulate any scheme for their rehabili-
tation. The vast majority of persons
of Indian origin in East African coun-
tries are citizens of U.K. and hold Bri-
tish passports. Their rehabilitation,
consequent upon forcible expulsion, is
the responsibility of the Government
of the United Kingdom. Gowernment
of India do not have precise informa-
tion about the number of Indian na-
tionals who have arrived in India from
East Africa up to the 15th March, 1968.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING- AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI); Firstly, about
this question whether the High
Commissiner advised the citizens
there to take UK. citizenship or
not, “the: point is that at that time
there was no Kenyan citizenship, per-
haps the High Commissioner’s view
was that till it becomes available it
would be in the interest of the Leople
of Indian origin to take U.K. citizen-
ship. They were asked to take Ken-
yan citizenship as soon as it was
available. It may be that because it
was not available earlier, they took
UK. citizenship, but the intention was
that immediately XKenyan citizenship
was offered after Independence they
would take that
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I think, the second point was this.
We have already had long discussions
over the help which the Indian Gov-
erament will give to these people. As
we have sald, it is the responsibility
of the UK. Government to look after
their own nationals. It is an unheard
of thing that any country should repu-
diate its own’ passports, the passports
which it had given. Therefore, we
feel that it is in the interest of those
people of Indian origin themselves
that we press their case with the U.K.
Government. We have already s&id
that, if there are individual cases, if
there are hard cases, we would natu-
ral]y consider them. ‘I am told that,
trom 1st December, 1967, about 20
families. holding UK. Passports have
applied and have been allowed to re-
settle here permanently on special
grounds. .
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SHRI RANGA: He should speak a
little more slowly. He goes on gudu-
gudu-gudu like a mail train. We are
not able to follow what he says.

SHRI R. BARUA: According to.the
present estimate, there are as many as
8 million people of Indian origin set-
tled all over the world., Recent indi-
cations are that particularly in ~the
West African countries they are going
to face rather rough weather. May I
know whether the Government of India
have got a prospective thinking about
how to meet any eventuality in which
a big slice of this population may be
faced with difficulty, and if so, what it
is?

SHRI SURENDRA PAL SINGH:
Apart from Kenya, there are no other
countries in the world where Indians
are required to leave the country or
where any difficulties are being placed
in their way. No such problem has
arisen anywhere else except in East
Africa:
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-SHRI LOBO PRABHU: It will rot
be contested that we should be proud
of our country. It may be hoped that
one day very soon we shall be able
to say like the Romans:

3183,

‘“Cives Romanus sum’”.

and say in this particular case ‘I
am a citizen of India’. Under these
circumstances, have Government con-
sidered that those who did not elect to
take the Indian passport or the Ken-
yan passport but took the British
passport should not receive special
consideration from this Government,
which they spurned.

* SHRI SURENDRA PAL SINGH: We
have already said that whenever we
receive any applications from Indians
abroad—they may be holding British
passports or some other kind of pass-
ports—that they want to become citi-
zens of India, due consideration will

be given to their applications on
humanitarian and  compassionate
grounds.

_ SHRI K. N, PANDEY: As the Prime
Minister has just stated, it is really
surprising that the UK Government
gshould dishonour their own passports,
and the Government of India are mak-
ing efforts to set the matter settled.
Suppose, even after these efforts the
matter is not settled. Then, what is
going to happen to those people who
are coming from Kenya?

SHRIMATI INDIRA GANDHI: It is
not possible to say anything about that
pow. Ajs the Deputy Minister has just
safd, we have to give opportunity to
the British Government to honour the
dasutantes which they have glven. If
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they do not honour them then we have
to consider the matter further. But
I would like to inform the House that
after the 6th March when this Act
came into force, -there has been a
smaller number of applications for go-
ing to the UK., and there has also
been some relaxation in Kenyan Gov-
ernment’s policy not to torce out these
people.

SHR] HEM BARUA: We accuse the
U.K. of betrayal of these Indians In
Kenya with British passports.
Betrayal it is, no doubt. But may 1
know whether the attention of Gov-
ernment has been drawn to certain
press reports in the Western countries
which accuse the Indian Government
of betraying by putting visa restric-
tions.on the entry of those Indians of
Kenya into India who hold British
passports? Do Government not {hink
that we have some moral responsibility?”
May I draw your attention to the book
“My African journey” by Sir Winston
Churchill where he has said that In-
dians in Kenya have played an honour-
able part?

SHRIMATI INDIRA GANDHI: We
fully acknowledge the part which In-
dians have played all over East Africa.
They have played a great role in Ceve
loping the country. We are :Iully
aware of it. But I do not think that
the conclusion which the hon. Member
has derived from some newspaper re-
ports is correct. We are concerneda
about these people but we have also
to see what their rights are. They
have chosen British nationality taking
everything into view. Their first pre-
ference now, at least of some of them;
is to get into Britain or to take advan-
tage of its nationality. We are doing
everything to help them in this.

SHRI HEM BARUA: We do not ap-
prove of these Indians in Kenya ac-
cepting British passports. Indians
should have accepted Indian passports
or Kenyan passports. Whatever that
might be, it is a wrong which they
have done. But if our Government
perpetrates another wrong, then two
wrongs would not make cae right.
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MR. SPEAKER: It is a matter of
opinion.
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MR, SPEAKER: He has denied it on
the face of it, but he has said that he
will enquire further.

SHR} JYOTIRMOY BASU: 1 have
got an important piece of information
and I want to give it to the House......

MR, SPEAKER: First, I should call
those Members who have not even put
one question so far. The hon. Memoer
may await his chance.

SHRI JYOTIRMOY BASU: Nowa-
days, I am sitting silent and waiting.

SHRI S. R. DAMANI: In the past,
many persuns of Indian origin who
came back to our country from abroad
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have suffered a great deal on account
of the ambiguous customs angd income-
tax laws., May I know whether in the
light of this experience, our customs
and income-tax laws have been amead-
ed so that in future they would not be
harassed?

SHRI SURENDRA PAL SINGH: I do
not know whether the law itself has
been amended, but there are a number
of facilities which are given to these
people who come from abroad. If you
like, I ean read them out.

MR, SPEAKER: No, it can be placed
on the Table.

SHRI PILOO MODY: Let him read
out the catalogue of hindrances.

SHRI RANGA: The Prime Minister
has said that she would like to wait
until she knows what preference our
own people would give to the British
passport and to settling down i Britain
and getting whatever advantages they
could of the British passport. Would
Government once again give some con-
sideration to the suggestion that had
already been made that a Common-
wealth Conference should be convened
at our instance in order to consider
this very important matter? Have
they given any consideration to it or
would they give any consideration to
the possibility of raising this matter at
the United Nations in view of the fact
that according to our own admission,
no country till now except on this
occasion has ever repudiated its res-
ponsibilities towards its nationals as
indicated in its passports?

SHRIMATI INDIRA GANDSHI: As }
implied in my reply, any hard indivi-
dusl cases will certainly be considered.
But we do not wish to provide any
occasion for the British Government
to shirk their responsibility towards
their own nationals, #irrespective of
racial ar other origin.

With regard to the Commonwealth,
tt is a suggestion which has been made
from that side earlfer on, and I bhad
saild that we would certainly give ft
consideration.
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SHRI RANGA: U.N. also.

SHRI MANUBHAI PATEL: 1 am
asking with reference to Question
1142¢a). On account of this complex
problem of passports and citizenship,
a large number of Indians in Africa
who find their future insecure have
expressed a desire to invest huge fin-
ances in India. It is not a small
amount. It may help to minimise the
gap in the Fourth Plan resources.

What is the difficulty with Govern-
ment in acceding to the request of
these people to invest finances here in
India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): They are
welcome to bring it here. Who s
standing in tkeir way? They are com-
ing in their own way.

SHRI LOBO PRABHU: They cannot
bring that from there.

SHRI MORARJI DESAI: We have
said that they can bring it if they are
allowed there to bring it here.

SHRI B. R. BHAGAT: They are
allowed to bring the money.
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SHRI JYOTIRMOY BASU: I will
read out from a news item which hag
appeared and Government can say
what their reaction is to it. This is
from Kampala, Uganda dated March 8.

“An estimated 200 Asians who
were holding Indian or British
passports have received orderg to
leave Uganda within 30 days be-
cause they were wrongly issued
permits by Uganda’s immigration
authorities.

“Letters issued to them say their
permits—issued several years ugo
—are not in order and should
never have been issued”.

The point is that persons holding
Indian citizenship are asked to get out.
Why should the Government of India
remain silent spectators to this and do
nothing about {t?

SHRI SWELL: When a question 1is
asked about Indians in East Africa be-
ing ejected, the Ministers look hlank.
In it a fact that persons holding Isdian
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citizenship who have been ejected
from Uganda cannot come here?

SHRI SURENDRA PAL SINGI-I‘:
Firstly, the question

MR. SPEAKER: The question is
about Indians in East Africa of which
Uganda is a part.

SHRI B. R, BHAGAT: Certain orders
for expulsion of Indian citizens were
there but they were subsequently with-
drawn by the Uganda Government.

Indian Banks in Ceylon

*1140. SHRI SHIVA CHANDRA
JHA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Indian banks operating in Ceylon, have
been put under certain restrictions;

(b) if so, the details thereof; and

(¢) the
thereto?

reaction of Government

"THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (c).
The Government of Ceylon has impos-
ed certain restrictions on foreign
banks, including Indian banks,
regarding the opening of accounts by
Ceylonese nationals. As these do not
constitute discrimination specially
directed against Indian banks, Govern-
ment bave made no representation to
the Government of Ceylon.
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SHRI D. N. TIWARY: Atter the
imposition of these restrictions, has
the business of Indian banks in Cey-
lon gone down. If so, to what extent?





